219 Bills introduced

[Mr. Spesker]

Does the hon., Member want to take all
those 17 minutes humself or does he want
to give some time to the other Member
from his party also who wants to
speak ?

SHRI P, M, MEHTA : 1 want to give
some time to the other Member from my
party also.

MR. SPFAKIR : The hon. Member
may continue his speech next time when
the debate is resuemd Today, after
lunch. we aie going to have Private
Member’ business, So, he may speak
on the next day, thatis monday. Mean-

while, he will have enough time to think
about other matters also,

13,00 bra.

The Lok Sabha adjourned for Lunch
till Fourteen of the Cloch

i .

The Lok Sabha re.assembled after
lunch at Fourteen of the Clock,

[MR. DEPUTY-SPEAKER IN THE
CHAIR]

CONSTITUTION (AMENDMENT)
BILL *

{(Omission of article 314)

SHRT CHINTAMANI PANIGRAHI
(Bhubaneswar) : I beg to move for leave
to introduce u Bill further to amend the
Constutution of India.

MR, DEPUTY=-SPFAKFR : The ques-
t%on LI

“That leave be granted to iniroduce a
Bl further to amend the Constitution
of India.”

The motion was adapud:
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SHR1 CHINTAMANI PANIGRAHI :
T introduce the Bill.

CONSTITUTION (AMENDMENT)
BILL *

Omission of articles 291 and 362
and amendment of article 366

SHRI CHINTAMANI PAN{GRAHI
{Bhubaneswar) : 1 beg to move for leave
to introduce a Bill further to amend the
Constitution of India,

MR. DEPUTY-SPEAKER : The ques.
tion 18 !

“That leave be granted to introduce a
Bill further to amend the Constitution
of India.”

The motion was adopted,

SIIR1 CHINTAMANI PANIGRAHI :
1 introduce the Ball,

—————

14.05 hrs.,

HEALTH (PERIODICAL MEDICAL
CHECK.UP OF MEMBERS OF
PARLIAMENT) BILL *
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